CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
| 0.8.No.2404/1997 .
New Delhi: Dated: this the R day of Novembor,1998,

HON 'BLE MR, 5, R, ADIGE, VICE CHATAM AN (n),
.Sumer Singh, |
s/o Shri Nend Lel,

Ex, Casual Labour under
Pul/Hisar,

Ro. -
H.N0o.270, H,Block, ,
Sul tanpur, '
Delhi ) . . eocooe Mplicanto
( 8y Adwcate: Shri G, 0.Bhandari )
Vo raus
-1, Union of India
i through 4
Jhe General Manager,

No rthem Railway Baropda House,
Naw Dal hio . '

2. Divisional Rail way Ranager, .
No rthemﬁ Railway, : :
Bikaner, ‘ oeeo RB3pONdents,

(By adwcate: shri PoScMahendru).
‘ O RDER
HON 'BLE MR, S, R, ADIGE, VICE CHaAT AN (a),

p}apli cant iinpu_gna respondonts letter datgd

18,10, 95 (phnextne-hﬂ and seeks inclusion in LC L

Register, reengagement and oventual regul ari sation,

2, U‘lila applicant cleims he wrked as a
casual labourer in . respondent department\ f rom
1.2.75 to 31.10.79 for a total of 528 days with
ar‘tificial‘breaks, respondents contend that he
worked from 19,5,78 till 30,10.79 for a total of
150 days with breaks,’ Be that as it may, applicant

was out of work from end October,1979.

3. - Thereupon ho filed DA No.3129/92 yhich was.

di‘sposed of along with other 0Oas by common Judgment

dated 2.12.94 directing respondents to if'Cluda
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applicant's name in ths LC L Register, .if’ thlex Jare

sligible for such inclusion (smphasis supplisd) in

tems of respondents' Circular deted 28,8,97 (Ann.-A1/q)
and é!W-gaga applicant as and_uhan‘tha neod aroso in
accordance with their seniority in that register..

In this connection abpl_icants wore required to submit

representations albng with .p roof in support of

their claim that they were entitled to be includod

in the LC L Register. -

4, | Thereafter applicant filed C.P, No.197/95
all eging contunacioy:_a disobedience of the Tribunal !s
aforesald d;lréi:t;ona, Houevér,Nuhen the C.P came ‘
up for hearing applicants' cownsal adnitted that
r‘eSpAon'dsnts had cﬁnsidered épp_licants} case for
inclusion in the LC L Regisier, but had rejected
the same, Accordlngly the C.P was dismissed, giving
liberty to applicant to agitate his gnevance
through appropriate original proceedings if ha had

any giisvance in regard to respondents' decision.

5. ppplicant has noy filed this 04 ,aggnevad
by resmndents' aforesaid decision dated 18,10, 95
rejecting his case for inclusion in the LC L Register
on the ground that he had not submitted any
representation to the concemad authorities for
inclusion of his name in the LCL Register uto

the extended date for submission of representation

i.e. 311,88, nor had any evidence been fumished

to support his claim that. such a rep rasent\ation had

!

)

been submitted within the period, and applicant hag also’f

not produced his original casual labour card bsfo re
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respondents for verificati_.on.

6. I have heard applicant’s counsel Shri
Bhandari and respondents' counsel: shri Mahendrue

I have 8l so perused the materials on records

7. - . My attention has been drawn to applicant's

‘representation dated 2.12,96 in which he has sought

to refute the contents of the impugned order dated

18.10,95. 1 also notice that photoéOpies of

rep resentations said to have been made by applicant

to the authorities déted 22,4.87 and 23 .2.88 are
on record together with photocopies of UPC's as

also record of applicant’s service as a casual

labourers during the relgvant period,

8. In the light of the abowe prima 'f’acia,
théré are materials to hold that applicant had
app roached the ‘authorities for inclusion in the
LetL Reéister within the extended period, unless .

of course it can be established that applieant

had never actually foruarded theso representations or

that the aforesaid dcuments are false, Pabricated

and concocted.

9, In the result this O0p is oigposed of with
a direction to reépondents, with reference to their

impugned order dated 18.10.95 to consider inclusion

‘of spplicant’s name in the LC L Register with a

view to his lre‘eri\ga'geme.nt in his own tum, in the
light of aforesaid dcuments Filed by him and

the contents of his representation dated 2.12,96,
yithiri 3 months f rom the date of receipt of a copy of

this order. No costs,

~
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( Se R ADIGE
\/I'CE CHAI H'MN (A)
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